
04.07.2017

ln certain cases the decision of the Norms Committee refers to the Recommendations /

observations / Deficiencies received from the concerned Technical Authority' wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes'

in running serial orders. The concerned firm may go through the same and respond

accordinglY.
It is also informed that all applications/representations/reply to the Deficiency

letters etc. may be sent to Shri Darshan singh, Additional DGFT and chairman' NC-

l. The email address is: darshan'sinqh@nic in and nc1'dqft@nic'in' Allfirms are also

requestedtomail/sendtheirpresentvalidemailaddressessothat
correspondences can be made through email only'

ThemeetingNo.0TllsoftheNormsCommittee(Nc-l)forthelicensingyear20lT-2018
whichwasheldono4.oT.2ol1undertheChairmanshipofSh.DarshanSingh,AdditionalDirector
GeneralofForeignTradetoconsidertheapplicationsunderDutyExemption/RemissionSchemes
(chapter-4) of Foreign Trade Policy zols-znzo / Handbook of Procedure Volume' The following

Membersofthecommitteewerepresentinthemeeting:-

Nanre of tne rePresentatives &

their Designation

DlPP,UdYog BhavanZZOAZZZI Extn.331sh S K Jain,DO

OCff, UdYog Bhavan.23061562 Extn 146Srr fP. Slngh, DY. DGFT
ZgOOtSOZ Extn'265

Sfr. S.t<.Panigrahi , E.O

case No.:50/15/80‐

ALC2/2013

Pa“y Name:TERACOM
LIMlTED

Mcet No/Date:7/80-

ALC2/2017
04.07.2017

INDlA Meet No/Date17/80-
‐ALC2/2017
104.07.2017

Mcet NO/Date:7/80-

ALC2/2017
104.07.2017

Status:
Deferred

1需鳳鳳琲 胤魔̈ν轟
嚢1脳葛:l:y桑i猟l

l'婁 41観朧[∫罰∬T,i
case No■ 1/7/80-ALC2/2017 .瞥

品 Ⅷ ::ALSTOM

1臨蕊蕊 胤‰叩
墨 郡 墓lttll鞘

}‐

11き:::鳳li黒冨騎∫柵t鳳胴fボ

Status:
Deferred

Status:
Deferredtiseヽ 8:li5/19たb:ALё2/'Oib l::り

｀amelNETAFIM
IRRIGAT10N INDIA

3                     PVT・ LTD.
ticiヽ
jb表さib416o383H DeferDate:‐

HQ File RLA File



:01/80/05d/00 38.lAMt4t :34l24lo40lo0og7tAM14t 2210:013 16'8'2017

Decision : The Committee noted that the firm,s applic?!o,11,. being sent to MSME (Chemical)

for examination comments. lt is decided to reminotusrue (chemical) to expedite their comments'

Case is deferred to 16.8.2017'

‐
case No.:78/8/80‐ ALC2/2015 1Pary Name:ZENITH

PRECIS10N PVT LTD.,

,綿鵬剛膠雉 ,7鼻漁懲II暮鯉11:漁よ[1:nⅧぢ::』1ド:罵選LT
‐  ‐deferred t0 16.8.2017.

'Meet No/Date:7/80-
IALC2/2017

04.072017

INDIA ,Mcet No/Date:7/80‐
:ALC2/2017
104.07.2017

Mcet No/Date:7/80‐

ALC2/2017
04.07.2017

Status:
Deferred

case N8.:'/7/恵0:ALC2/2017 .瞥
品 避

LALSTOM Status:
Deferred

協 泉鳳 lνAttj l飛λⅢⅢ vγ全甲ζ l蕊 需
憫Ю
"ω“ 等 帯

α

ヤ漁
=n営

柵 野』樫掘順Ltti:燎甲£1き第』ξ‖酔躙淵:Ptty[
deferred to 16.8.2017.

1黒 NQlν計86_乱cν
獅 51器

認 l翌 憔 器
AT Mは N♂ Dttα7Ю‐

)RIES  ALC2/2017
04.072017

`鶴

蹴鳳ふ1↓ lγ 2ヽお岬
"9響' 1蕊

需…∞"И6鴨帯
α

l titWel出:謡T歯旱∫緊概i瓶 LTtti:燎甲£lll∬ξt箇
視T濡胞
t:滅y[|

‐
deferred to 16.8.2017.

Status:
Deferred

Status:
Deferred

IStatus:

Deferred

Case No.:56/8/80-ALC2/2015 Patty \1*.t:JERUMO
PENPOL LIMITED

1鶴鳳:011お/1M附  七ら脱i01::ぃハM附  拮渕認
α
"Ю
い5061憲ち譜|

11な熱計熱

'1え

き

'1低

1慎:濡闘lT眼測は1占電器具:哩
.

is deferred t016.8.2017.

| |こ五ζどヽま:7/7/80:ALc2/2611  1五 :し 五`轟よA'1ヤ
AIIA ёヽこ  IMeet No/Date:7/80-

ALC2/20171  1                    1PvT.LTD,
104.07.2017

81器航5υOm曰ハMⅣ  鶴ち刷]OЮm571↓ lα  野渕躍
α6‐ 1い 6恵350 0etrD江■

116.8.2017  1

Ded」on:丁he COmm散ee nded ma he宙鴇淵甜Ъ酬£肌:Fl:濡よ『
11」電|

examination and cOmmentS.ltiS deCided tO rel
deferred t0 16.8.2017
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Case No.:33/17/80-ALC2/2015 Parり Name:NETAFIM     iMCet No/Date:7/80-    Status:
IRRIGATION INDIA      :ALC2/2017         Deferred
PVT.LTD.             04.07.2017

棉鳳鳳上1lM附 咄蹴品∴/1M1/ 1総器副∞綱TI等帯α
lbι Liζ 16五 :十ムとこ。m品品さeA。 1とa thムiiムとirm,s app1lcalon has been sent tO the MSME
(ChemiCal)On 19 o5 2017 for examinalon and comments CaSe is deferred to 16.8.2017.

HQ File

10:01/80/050/00338/AM16/

IRRIGATION INDIA
PVT.LTD

RLA File

134/24/040/00113/AM16/

IRRIGATION INDIA
PVT.LTD.

RLA File

i34/24/040/00314/AM15/

,Oecision : The Committee decided to ratify the norms tased upon the recommendation of

rrrrsrue ( chemical ) o. M No. TL-12024128/2O1 6-GC&F-DCMSME dated 1 4'6'201 7'

RA may take further necessary action accordingly'

case No.:34/17/80-ALC2/2015 Party NameiNETAFIM
Mcet No/Date:7/80-    Status:
ALC2/2017          .Approved
04.07.2017              .

ILic.No/Date:3410041425 1

i04.08.2015             1

Mcct No/Date:7/80‐

ALC2/2017
04.07.2017

Litiヽも

'Date:3410041424 1Defer Dtte:04.08.2015        1168.2017

case No.:35/17/80-ALC2/2015 Paiy Name:NETAFIM

Mcet No/Date:7/80-

ALC2/2017
04.07.2017

Status:
Deferred

Status:
Deferred

HQ File

:01/80/050/00339/AM16/

Case No.:2/23/80-ALC2/2015 Paty Name:KINECO
KAMAN COMPOSITES―
INDIA PVT LTD

Meet No/Date:7/80- Status:

ALCzl2Ol7 APProved

04.07.2017

Lic.No/Date: I 7 I 0006 I 7

J

08.09.2015

Decision : The COmmittee noted that the lrrn'S appliCalon has been sent to the MSME

(ChemiCal)On 19 o5 2017 for eXamina10n and comments CaSe is deferred to 16.8.2017

Case No.:41/17/80‐ ALC2/2015 Paty Name:GEE PEE
ELECTROSPARK PVT.LTD

っ
棉 鵬 10鉾yl↓ lα  胤 濡 OЮ囲 lMF I議 ぶ

γ
肥 :T∞ Tll畔 帯

α

精1斗Ⅷ∬輔縄糧哩tttχ鸞
置♯酬瀧釉

se is deferred t0 16.8.2017

Hq rii. :01/80/050/0041stAMt6t *;;Urr0044/AMl6/

Decision:The COmmitee decided tO ra」
fythe normS based upon the recommendalon Of DIPP

v:deuO No 7′ 52′2017-TSW′ 13 dated 04 7 2017 as unde「
―

1. Quantities of import items may be restricted as under:

Sl.

No.
Quantity Sl.

No.
Quantity Sl

No.
Quantity Sl.

No.
Quantity Ｓ‐

．
Ｎ。

106 Nil 141

1 117.39 Sq.Mtrs 36 46R N 71 156 NOS

72 702 ft. 107 468 Nos. 142
2 2525.82

Sq.Mtrs

37 4 68 Nos

3
qfFfq fr|{f.UDeptt. of commctEo

qT{6 iFf*FIV/Govt. of lndla
::,=jt'r "r{<, TE Ia€ -- -ti({. -q Bhawan, New Ocltrl
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|

2375.33

Sq.Mtrs

8 Nos. 73 78 Nos. 108 468 Nos.
力
↓ 468

4 142.05 Sqい 4trS 39 8 Nos. 74 1950 Nos. 109 468 Nos. 44

93.75 Sq.MtrS. 40 1.50 Nos. 75 702 Nos. 110 Nil

6 30.42 Nos. 41 78 Nos. 76 390 Nos. 585 Nos. 40

7 6 Nos. 42 39 Nos. 77 156 Nos. 112 234 Nos. 14/

1.79 Nos 43 117 Nos. 78 897 Nos. 78 Nos. 148

9 46.80 Sq.食 . 44 39 Nos. 79 507 Nos. 114 312 Nos. 14ソ

180
10 95 Nos 45 39 NoS. 80 3120 Nos. 78 Nos.

78 Nos. 46 39 Nos. 468 Nos. 116 78 Nos.

12 39 Nos. 47 312 Nos 82 702 Nos. 117 78 Nos lDZ

0 64 Nos. 48 780 Nos. 546 Nos. 85.80貴

14 78 No. 49 2340 Nos. 84 l No. 119 46.80 ft. lD4

78 Nos. 50 39 Nos. 234 Nos. 120 1404 Nos

16 1.29 Nos. 936 Nos. 86 78 Nos. 121 4 Yards 1う 0

17 No. 52 234 Nos. 780 Nos. 122 39 Yards ｍ一‐５６
一獅

4.89 Nos. 780 NoS. 546 Nos. 123 95 1nch

19 5.85 Nos. 54 78 Nos. 89 546 Nos. 124 39 Nos. lD

20 78 Nos. 390 Nos. 90 1482 Nos. 125 I 48 Kss. 160

21 8.58 Nos. 56 234 Nos. 91 1638 Nos. tzo I +es Nos. 101 lD0

22 15 Nos. 57 139Nol. 92 78 Nos. 127 I 78 Nos. 162 ソ.ノ E

23 14.29 NoL 58 468 Nos. 93 I zg Nos 28 1 78Nos. 10j

24 l No. 59 1092 Nos. 94 1936壺 29 | 44 Nos. 164

25 I 0.39 Nos. 60 156 Nos. 95 | zoz Nos. 130 19.75N咀 10D

11.01

％
一２７

0.39 Nos.

0.39 Nos.

6l I zoz Nos. 96  1468N咀 3l I o.:e rgs..

62 624 Nos il l:tzNos. 132 I 5.38 Ltrs. 10/

98  1 624 Nos 7.80 Nos. 168
28 I 2 Nos.

∠
υ 78 Nos

99 156 Nos. 134 45 Kgs. 169 234
29 13.65 Nos. 64

100 234 Nos. 0.78 Kgs..

業
39

30 78 Nos.
‘
υ /OU NOS.

36 Ltrs.
39 Nos. 66 234 Nos. 101 546 NoS.  1 lj0

32 78 Nos.
‘
υ 1482 Nos. 102 178Nos.1137 39 Nos

ト

39 Nos. 68 780 Nos
Ａ
Ｖ 468 Nos. 80 Kgs. l

139 61くgs..
34 78 Nos. 69 104 400 NOS

ｎ
υ 繭  ゝ114Q 0.39 Kgs..

39 Nos. 70
as

:ヽもs.

:ヽos

Nos
lヽos

\os.
\os.

lrlos.
卜los

iN6s‐

Nos
10S.

oヽs

一ヽ‐ＯＳ・
螺
一は

||

Nos

lss-- -

,rNgl --
Nos
.l Nos

,u.'Ng!-
t) Nos

.:

Nrt- -

卜los

2.QuanuJe∴ fiポ嵩 rt tem at創 .No1lt0 5&9 mav be allБ
Wed indus市 e Of3%Wastage

claimed bY the firm'

3.QuantitiesofimportitematSl.No.6to8,l0toTL,T3to]'05,107to109,1111oLL7,,
'..12o,L24,126to128,141tot52,L54to161,163toL67,L6g&lTomaybeallowedonnet

!

r to net basis
I

: +. Quantities of import item at sl. No. 72,1!8, tLg,lzl.to L23 may be allowed inclusive of 2

: Yowastage

]5.lmportitemsatSl.No.L25,Lzgto].40,162&168puttogethermaybeallowedupto2
: Yo of FOB value of exPorts"

I a rmport items at Sr. No. 106, 110 & 153 may be dereted as not required by the firm'

a^+i^n a^n.lrdinolv-
inn may tare fyrther legesilu act1gl uccord11glV

CaseNo.:9/23l80-ALC2/20l5PartyName:DECoNINDIA
14 PLASTICS PVT. LTD.'

Mcet No/Date:7/80-

ALC2/2017
04.07.2017

Status:
Deferred
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HQ File RLA File Lic.No/Date:3 l 10065712 Defer Date:

:01/80/050/0 o422tAMt6l :31/83/040/00099/AM16/ 2t'10'2015 l6'8'2011

Decision : The committee noted that the firm's application has been sent to the MSME

(chemical) on 21.02.2017 for examination and comments' lt is decide to remind MSME to

expedite their comments. Case is deferred to l6'8'2017'

ICaseNo.:8/7r8CI‐

ALC2/2017 
「
ミ 1)IIIC:AYYAPPA CNC~

bl器航590m毬ハMW
Decision : The Committee noted that the firm's application has been sent to the DRDo on

03.7.2017 for examination and comments. lt is decided that the application may also be send to

MSME for their comments . Case is deferred to l6'8'2017'

CaseNo.:14/20/80-ALC2/2015 PartyName:MAGNA MeetNo/Date:7180-

CLOSURESAUTOMOTIVE ALCZI2OI1

PRIVATE LIMITED 04.07.2017

HoFileRLAFileLic.No/Date:0410l6l262DeferDate:
,u [Irid)ir0/003e1/AMt6/ :o4t24to40to0l7l/AMl6/ 03.1l.20ls l6'8'2017

Decision : The Committee noted that the firm's reply dated 18.06.2016 has been sent to the

MSME on 2g.06.2016 for examination ,nd .o*ln"nit. tt is decide to remind MSME to expedite

tneircomments. Case is deferred to16 8'2017

Case No.:21l 3180'ALC2l20l6 Parry Name:RAJOO Meet No/Date:7/80- Status:

BAUSANO EXTRUSION PyT' ALC2lzOl7 Deferred

RLA File

:07/24/040/00260/AM16/

LTD.

Status:
Deferred

Lic.No/Date107101 08976 
‐Defer

30.10 2015             Datei1 6.8.2017

181器品児5υ00HαAMlν
RLA Filc

:07/24/040/00360/AM16/

Status:
Deferred

04.07.2017

Status:
Deferred

Lic No/Date:0710109332 Defer Date:

29.01.2016 16.8.2017

has been sent to the DRDO on

application maY also be send to

117
HQFileRLAFileLic.NoiDate:24l004l895DeferDate:
:01/80/050/00|32lAM|,]1:241241040100035/AMl6/08.01.201616.8.2017
o..i.io, : The committee noted that the firm's application has been sent to the MSME on

22.07.2016 for examination and comments. lt is decide to remind MSME to expedite their

comments. Case is deferred to'16'8'2017'

7  Parり ｀am`:AマヤAIIA cNC  tMCetNo/Date:7/80‐Case No.:6/7/80‐ ALC2/201′ IALC2/2017
1PVT LTD,

04.07.2017

Decision : The Committee noted that the firm's application

03.7 .2017 for examination and comments' lt is decided that the

ftlSftf E for their comments' Case is deferred to 16'8'2017'

ё基
`責

よ:i'たんb:ALC'''6i` la尋 aヽ品上Li十ゴsTЁЁLS 'McetNo/Dttα
7/80-

IALC2/2017PVT LTD
104.07.2017

RLA File Lic'No/Date:05 10397646 Defer Date:

rg HQ File
r:01/80/050/0 ot23l$MtTl toZilioqoloo4lglu.Mt,l l8'02'2016 '16'8'2017

Decision : The committee noted that the firm's reply dated 09.05.2017 has been sent to DHI on

19.05.2017 for comments' Case is deferred to 16'8'2017'

Status:
Deferred

jE3. srNGH
鯖 翼10r Oこ品歯
=襦
配ぷ認踊踊.
::

ヽ

Ud｀
R,電LJ鍬所詳

ブ

ｈ

　

´



Status:
Deferred

1

1

:

120

Case No.:31/6/80-ALC2/2016 Parり Name:GOLD MOHUR
PROFILES LTD.

IMcet No/Date:7/80-

:ALC2/2017

104.07.2017

Lic.No/Date10510397636  Defer Datc:

18.02.2016              16.8.2017

Decision : 丁he Committee noted that the flrm's reply dated 09 03 2017 has been sent tO the

MSME(ChemlCal)On 21 03 2017 for examinalon and comments ltis decide to remlnd MSME to
expedite thelr comments Case ls deferred to 16 8 2017

Case No.:9/3/g0-ALC2tZ0t6 ,ParU Name:MIBA DRIVETEC Meet No/Date:7180- Status:

INDIA PRIVATE LIMITED ALC2l20l7 Deferred

'04.01.2017 , i

zt HQ File nr-e r11" 'Li..No/Dute:31 100660j0 p..l;:P::;,-' 
',6ilgoi0s 

otoot2otAMITt ':311831040100166/AMl6/ ,01'03'2016 6'8'2017

Decision : The Committee noted that the firm's application has been sent to the MSME on

oq.os.zoll for examination and comments. case is deferred to16.8'2017 '

Case No.:l lt3t80-ALc2l20l6 Party Name:MIBA DRIVETEC Meet NoiDate:7/80- stat,s' !

INDIAPRIVATELIMITEDALC2I2}]IT,DeferredI
04.07.2017

HQ File

:01/80/050/00190/AM17/

22 1HQ File

:01/80/050/00122/AM17/

25

1HQ Flle
:01/80/050/00195/AM17/

RLA File

:05/23/040/00480/AM16/

RLA File

:31/83/040/00165/AM16/

PRIVATE LIMITED

RLA File

:03/95/040/00855/AM16/

Lic.No/Date:3110066019

01.03.2016

Decision : The committee noted that the firm's application has been sent to

04.05.2017 for examination and comments. case is deferred to16.8'2017'
the

Defer Date:

168.2017

1MもML ohi

ICase No.:32/6/80‐ ALC2/2016 Pa■y NameiINJECTOPLAST  MCet No/Date17/80-     Status:
ALC2/2017         Deferred  l.                     PVT.LTD                                        I

mふもb61003山 h面 |

231鵠
語鬼5:/0:19vAM17  性 が 1:OЮ 004VAMlα   lゝ 9'2り
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,2017     _ ____    1

CaseNo.:1713180-LLC2t2Ol6 PartyName:TERUMO'MeetNo/Date:7/80-
PENPOL PRIVATE LIMITED ALC2I2O17

04.07.2017

Z鶴濡5鳳12jlM∴/ 跳濡鳳03:1話α ;ドバ黎“
3ド

Ψ
61等路α

l

‐紫癒森 寵‖
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382017                                  1

Case No.:36/6/80‐ ALC2/2016 Pany Name:L&T¨ MHPS
TURBINE GENERATORS

'status:

Deferred

Meet NO/Date:7/80-

ALC2/2017
04072017

Lic.No/Date:0310803636 ‐Defer Dtte:

30.03.2016             .16.8.2017

rStatus:

,Deferred
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I)ecision:The Commlttee noted thatthe firm's additlonalinformation dated 05 12 2016 has been
lhas been sentto DHl on 07 12 2016 for examination and comments ltiS deCide to remind DHl to l

expedte their comments Case is deferred to16 8 2017                    _ _1

ICase No.:37/6/80‐ ALC2/2016

1HQ File

26::01/80/050/00196/AM17/

:憤ぶ鰹漁認総is 性き棚ν
α7訃
 1淵ed

離γ篇
り甲T'P  lmふ

&031085面
~槙F■

:03/95/040/00859/AM16/ 30.03.2016 I)ate:16     1

.08.2017

誡熟濡 :面
~艦
調普
柄0~~輛蘇
~|

普漱υ話島I↓ふ :F蕊需
衝b“a“

:壺1618洲 7

Decision::丁 he Comrnittee noted that the firm's applicalon has been has been sentto DHl on
13 06 2016 for examination and comments ltis decide to remind DHlto expedite their comments ,

|Case is deferred to16 8 2017

case No.r42l6/80- ALC2l2Ol6 Party Name:REFORM TOOLS Meet No/Date:7/80- Status:
rpvt. Lto., ALC2l20l7 Deferred

. 04'07 '2017

RLA File Lic'No/Date:0210206586 Defer 
I^- HQ File

27 
'oilsoi6s 

orcozo2tAMt1t :02l24lO40lO02t6lAM16 30.03.2016 Date:16'08'2017

Decision : The Committee noted that the firm's application has been sent to the MSME on'

24.0g.2016 for examination and comments. lt is decide to remind MSME to expedite their

comments.Case is deferred tol 6.8'201 7'

iCase No.:20/6/80‐ ALC2/2016

281鵠濡:il:i:jl↓∴
Decision : The Committee noted that information furnished by the firm in
letter dated 30.3.2017 sent to DHI on 30.6.2017 for their comments

16.8.2017.

Case No。 :3/7/80‐ ALC2/2017 Party                MCet No/Date:7/80-
Name:UNDERCARRIAGE  ALC2/2017
.AND TRACTOR PARTS    04.07.2017

response to deficiencY I

Case is deferred to

29
HQ File

:01/80/050/00113/AM18/

PVT.LTD.

RLA File

103/95/040/0101

Lic No/Date:0310803853

1/AM16/     07.04.2016

命 8

IDeferred    l

,          |

Defer

Date:16.08.2017

on 03 7 2017

Deputy
rq-<qU*ftrr< <grR-<qrrcrq

Dlrectorate Gen€ral o, FoElgn T16d,
zfffuaq ftrTftl/Dcptt. of Comrnerse
雪Tマ 。

―
IV′ Covt.or:ndla

′7滉轟 品 競 L:日

Decision : The Committee noted that the firm's application has been sent to DIPP

forexaminationandcomments.Caseisdeferredtol6.3.20lT.

Case No.:24/`/80‐ ALC2/2016 Parり Name:AUTOCOMP   Meet No/Date:7/80-    Status:
‐                   ICORPORATION PANSE    ALC2/2017         1Deferred
l                    PRIVATE LlMITED       04.07.2017

3∈
器 鵬 5υO∝ 8νAM tt ■ 亀酬 :OЮ0002AM剛  り 渕 路

αtt Ю°66H53:憲
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  ivide e ma‖  On 30 6 2017 Caseis deferred to 16 8 2017
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PRIVATE LIMITED,

RLA File

:17/24/040/00010/AM17/   25.04.2016

RLA File

:08/24/040/00032/AM17/     .2604.2016

,04.07.2017             .

:Lic.No/Date:1710006313 Defer

もtatiζ
~■

‐Deferred    i

Date: 16.08.2017

has been not been 
1

application to DGFT

Status:
Deferred

i

Defer
I Date:16.08.2017

sent to the MSME
to remind MSME to

Status:
Deferred

Status:
Deferred

Case No.:5/7/80‐ ALC2/2017 Paty｀五me:BIRLA       IMeet No/Date:7/80-
FURUKAWA FIBRE OPTICS,ALC2/2017

311器品児50ЮOH5ハMlν

,2器品児50Ю0162AM17

341器航5α0018νAM17

縄::博肌鳥性i智:t:idn観用tl:rir網‖dttrll:‖lr:T獣:讐
HQ for consideration ofthe case Case is deferred to16 8 2017

Case No.:3/6/80¨ ALC2/2016 Parり Name:ANGIPLAST   IMCetNo/Date:7/80‐
PRIVATE LIMITED       ALC2/2017

104.07.2017

Lic.No/Date:0810137766

爆][や力罷‖魃』椰詩鞣ヂデ1僣千■
tiⅢ 6.●たたぃALcν2“6:鵠

N組Ⅷ艦
AST 
性[棚ν
α7Ю‐

.                           04.07.2017

‐爆lh蒜罷‖y曇!測詩よ嘱濡闇I崎
ettnぱ喘ldttsM

382017

Case No.:22/6/80‐ ALC2/2016 Party NameiCORNING
IStitiζ :~~~~~'I
Deferred   iTECHNOLOGIESINDlA

PVT.LTD.

IRLA File Lic.No/Date10510398319 Defer

|:05/23/040/00574/AM16/   127.04.2016 Date:16.08.2017

Decision : The Committee noted that the firm's reply dated 29.07.2016 has been sent to the DEIT 
1

on 04.08.2016 for examination and comments. it-is decide to remind DEIT to expedite their

'comments. Case is deferred 1o16.8.2017.

Lc2l2ol6 Party Name:GoLDEN ROLLS Meet No/Date7180- Status:
Case No':30/3/80-A pvr LTD ALc2,oli Deferred

04.07.2017 i

^-HQFileRLAFileLic.No/Date:0510398340Defer35 
'oilg0i6s 

orcot42tAMtll :051231040100403/AMl6/ 2s.04'20t6 Date:16'08'2017

,Decision : The Committee noted that the firm's application has been sent to the DIPP (Chemical)

on 13.06.2016 for examination and comments. lt is decide to remind DIPP chemical to expedite

,their comments. Case is deferred to 16.08'2017' I

HQ Filc

:01/80/050/00204/AM17/

RLA File

:08/24/040/00029/AM17/

Mcet No/Date:7/80-

ALC2/2017
.04.07.2017

Meet No/Date:7/80‐

ALC2/2017
04.07.2017

Lic.No/Date:0810137804
102.05.2016

Case No.:44/6/80-ALC2/2016 1Parり Name:ANGIPLAST
PRIVATE LIMITED

g

36

|



Decision : The Committee noted that the firm's application has been sent to the MSME

(Chemical) on 13.06.2016 for examination and comments. lt is decide to remind MSME to

expedite their comments. Case is deferred to 16.8.2017 '

Case No.:50/ 6t8O-ALC2t20l6 Parry Name:VEE KAY Meet No/Date:7/80- Stui"i-
VIKRAM & CO LLP ALC2l20l7 Deferred

RLA F‖ c

04.07.2017

1Lic.No/Date:0810137829 Defer

:08/24/040/00428/AM16/   103.05.2016 Date:1608.2017

sent to the MSMEI
to remind MSME to‐

Status:
Deferred

i

371器品児5υ0021υAM 17
Decision : The Committee noted that the firm's application has been

(chemical) on 13.06.2016 for examination and comments. lt is decide l

expedite their comments. Case is deferred to 16'8'2017'

case No.:45/ 6t8O-ALC2:20l6 Party Name:ANGIPLAST MeetNo/Date:7/80-

PRIVATE LIMITED ALCZI2OI]
'04.07.2017

錦鶴鳳501お魔広↓1' 塩ら濡jO蕊511剛7 けどmCttm卿“3施16Ю&“マ

1購島力寵‖y期郡l冊嘱駆闇:臓ettnぱ嚇dttsI82017                                 1

a縞雨 τ   ~lii:,1:|:'E而

Case No.:3/9 t8O-ALC2t20l6 Party Name:TERUMO Meet No/Date:7180'

PENPOL PRIVATE LIMITED ALC2I2OI1
04.07.2017

|五う ヽ五轟よTRF ЫMTED,監
:棚 ッ

α7跡

104.07.2017

111鵠臨 5j:i477AM岬  ‐Ъ ち刷 i01:i411↓ 11 1=ギ γ
ttα
liЮ

2067引

| 
‐
Decision:The COmmltee noted that the lrm haS not replied tO the deiciency

1 letter has been sentto the lrm On 30 03 2017 through emall and ttnal reminder
l  vide e mallon 30 6 2017 Case is deferred to16 8 2017

Status:
Deferred

HO File RLA File Lic'No/Date:0410161899 ,!efer. - ^^ ^^. - I

39 ioi,ao/is otoo2o6tAMITt :04t24t040t00030/AM17/ lo.os.zoto Date:16'08'2017

Decision : The committee noted that the firm's application has been sent to the MSME on

13.06.2016 for examination and comments. lt is decide to remind MSME to expedite their

comments. Case is deferred to16.8.2017'

~istatu∬
   |

,Deferred      l

“
器魔児5jO舵%鳳; 七脇 :OЮ∞∞晨話; ;Fど鼎

α
"ЮΨ 午軍 1,T響 71

1爆懃力郡撫|:榊尉唆調『
η脱却』電棚棚|

82017

Case No.:17/21/80-
I  ALC2/2016

Status:
:Deferred

Defer
Date:16.08.2017

(raised bY DHI)
sent to the firm

ａ
ｌ

¨
　

“́

ヽ



ICase No.:22/12/80-
‐ALC2/2016

HQ File

l:01/80/050/00338/AM17/

Pa●y Name:KSS ABHISHEK
SAFETY SYSTEMS PVT.
LTD,

RLA File

:05/23/040/00122/AM17/

Mcet No/Date:7/80-

ALC2/2017
04.072017

ILic.No/Date:0510398816 1
115.06.2016

appl!cation has been sent tO

decide to remind MSME to

Defer

Date:16.082017.

the MSME on
expedite thel「

Status:
Deferred

42

ス
”

Decision : The Committee noted that the firm's

16.12.2016 for examination and comments' lt is

comments. Case is deferred to 16.8.2017.

Case No。 :21/12/80‐

ALC2/2016

1HQ File
l:01/80/050/00337/AM17/

Decision : The Committee noted that the firm's reply

MSME on 15.12.2016 for examination and comments'

their comments. Case is deferred to16.8'2017'

Case No.:7/12/80-ALC2/2016 1Pa“y Name:VEE KAY
VIKRAM&CO LLP

Meet No/Date:7/80¨

ALC2/2017
104.07.2017

Lic.No/Date10510398849
120.06.2016

dated 19 11 2016 has been sent tO the

lt is decide to rernind MSME to expedite

Party Name:DIGI DRIVES
P.LTD

RLA File

:05/23/040/00144/AM17/

RLA File

:08/24/040/00117/AM17/

Status:
Deferred

Defer      ‐
Date:16.08.20171

|

Mect No/Date:7/80-   ‐

ALC2/2017
04.07.2017

.Lic.No/Date10810138209

24.06.2016

application has been sent tO

decide to remind MSME to

Status:
Deferred I

Defer
Date: 16.08.2017

the MSME on

expedite their i

441器品児50Ю 0323ハM17

`61器

鵬5υ0032yAMロ

|  |むistヽ 61:ι′i''jbLALと

'′'ol`|laty Na轟 `:ё

6RNING     .MCet No/Date:7/80-    Status:

|  1                  lTECHNOLOGIESINDIA   ALC2/2017         Deferred

15it魔鬼5j:i32ハ↓11 理;戴鳥 親 l  
Ⅲ 認 i赫品

"ぼ
   |

Vl1 7/     08.07.2016             Date:16.08.2017

.鮮
驚:|ょ j」『 :,電電晰:』篇

dttt::llttξ ellξ
l::iは 1:子鰤‖TЪttl:e:I滉朧1悪

| lcomments Case is deferred to 16 8 2017                         _

ё:ζもヽ 6::う

'12'bO―

ALc'/2616 Parり N:“も:5Ё Llni     
‐
Meet No/Date:7/80‐

IAUTOMOTIVE SYSTEMS  ALC2/2017

Decision : The Committee noted that the firm's

05.09.2016 for examination and comments' lt is

comments. Case is deferred to16'8'2017'

PVT LTD

RLA File

lcase No.:25/12/80‐
‐
ALC2/2016

47
.HQ File

‐  101/80/050/00341/AM17/

Paty Namc:TERUMO
PENPOL PRIVATE LIMITED

‐RLA Flle

:53/24/040/00009/AM17/

04.07.2017

.Lic.No/Date:0510399243

Meet No/Date:7/80-

IALC2/2017
04.07.2017

1Lic.No/Date:5310019149

127.07.2016

'Status:
Deferred

'Defer

Date:16.08.2017
-***-l
(raised bY DHI)
sent to the firm

Status: I

'Deferred I

Defer
Date: 16.08.2017

:05/23/040/00215/AM17/     127.07.2016

Decision : The committee noted that the firm has not replied to the deficiency

letter has been sentto the firm on 30.03.20'17 through email and final reminder

,tofurnishreplyvideemailon30.6.20lT.Caseisdeferredtol6.S-2017.

lつ

||     |



Decision : The committee noted that the firm's application has been sent to the MSME

r(chemical) on 05.09.2016 for examination and comments' lt is decide to remind MSME to

Lxpedite their comments. Case is deferred to16'8'2017'

Case No.:5/12/80-ALC2/2016 Party Name:APAR
INDUSTRIES LIMITED

Case No.:10/12/80‐

ALC2/2016

Parり Name:GALLIUM
INDUSTRIES LTD.

ILIMITED,

‐RLA File

104/24/040/00090/AM17/

Mcet No/Date:7/80-

ALC2/2017
.04.07.2017

Meet No/Date:7/80-

ALC2/2017
04.07.2017

Mect No/Date:7/80-

ALC2/2017
‐04.07.2017

Status:
Deferred

48器
品児50Ю032νAM17 跳 λttiOЮ0310ハM17 0 LO&2016    Data l ao&2017

‐露:[R』T鼻電淵諸
1濯

i」1」腎旱串響躊ξ〕:ぽ
mimsIに

1面 1「 :「∵
耐
IS半
「
:

Status:
Deferred

Lic.No/Date:0510399353 Defer

49器脇5υ0032αAM17 性が1:900227川

1準終i熟1獅I鷲‖編1
:ギ富需讐ど

DA輝釧ッ
α7"‐

104.07.2017

RLA File Lic'No/Date:31 10066291 Defer

:3 I /83/040/00 064l AM,T I I 0'08'201 6 Date: I 6'08'20 I 7

bttiζ iふ五:The commlttee noted that the lrm'S appllCalon

蟹::器|:1‖ ell」尉l』:4:11」:::Ⅷ i』FLi'117047  ni lt

ICase No.:15/12/80-

‐ALC2/2016

50器航5υ0033VAM17

ЯI器航5υ00聾7AM岬

Status:
Deferred I

has been sent tO the MSME
is decide to remind MSME toi

Case No.:1/12/80‐ ALC2/2016 Party Name:FREEDOM
oPTHALMIC PRIVATE

Status:
Deferred

Lic.NO/Date:0410162216 1Defer

23.08.2016            1Date:1608.2017

has been sent to the MSME

is decide to remind MSME toDecision : The COmmlttee noted that the irrn'S appliCa‖
on

装::器酬e肌∬二:孟y8還 iξ肥1::電習:響ァIS L

LC2l20l6PartyName:NETAFlMMeetNo/Date:7i80-Status:Case No':9/21l80-Al 
IRRIGATT.N INDIA ,'tcztzotl Deferred

PVT'LTD' 04'07 '2017

HQFileRLAFileLic.No/Date:3410042535Defer
:01/80/050i00 469lAMl!l :3412410401001661AM171 20'og'2016 Date:16'08'2017

52 
-.-'.-*l

Decision : The committee noted that MSME vide o'M' No' TL-12024128I2016-GC and F-

DCMSME-19 dated 17.04.2017 nas raiseo deficiency in the firm's application and letter sent to

the firm vide email on27.6.2012 to turnisnin"i' intorrnation. lt is decided to send final reminder

to the firm to furnish reply within rs oavs oiuptoaoing of the minutes failing which the case will be

rejected without further notice with oireciiJn 6 th;fift to pay applicable custom duty with interest

―

一



for EODC Caseis deferred to 16 8 2017

Case No。 :7/21/80-

ALC2/2016

Case No.:26/21/80¨

IALC2/2016

Patty Name:EMPIRE
INDUSTRIES

Pa●y Name:NUCON
AEROSPACE PVT LTD

RLA Filc

109/24/040/00281/AM17/

IMeet No/Date:7/80-

IALC2/2017
104.07.2017

Meet No/Date:7/80-

ALC2/2017
04.07.2017

Lic.No/Date:0910064161

21092016

app‖ cation has been sent tO

declde to remind MSME to

has been sent to the MSME

is decide to remind MSME to

Status:
Deferred

531鵠臨::1:::;/1↓ 11/ 1鶴
Anお     

“
ル`DatαⅢ0042546 petr

4/24/040/00167/AM17/     121.09.2016             
‐Date:16.08.2017

Decision : The committee noted that the firm's application

(Chemical) on 07.10.2016 for examination and comments' lt

expedite their comments' Case is deferred to 16'8'2017'

,Case No.:26/25ノ 80¨

ALC2/2016

54器航5υ0058αAM副

Status:
Deferred

Defer
Date: 16.08.2017

the MSME on

expedite theirDecision : The Committee noted that the firm's

09.03.2017 for examination and comments' lt is

comments. Case is deferred to'l6.8.2017'

需F需曲 需D性釧ν
ttЮ ~

04.07.2017

Status:
Deferred

RLA File Lic'No/Date:0310808077 Defer
HQ File 1:1:,'l:^,^^.<o,af,,,?/ ;;; Date:16.08.2017
:ovgolosolo04S6lAMl,l1:031941040100558/AMl7/26.09,20|6

5t 
,D..irion : The Committee noted that the firm has not replied to the deficiency (raised by DHI)

letter dated 30.03.2017 has been sent to the firm on 02.05.2017 through email' lt is decided to

send final reminder to the firm to furniln-repry witnin 15 days of uploading of the minutes failing

rwhich the case will be rejected withoutiurtnlinotice with direction to the firm to pay applicable

custom duty with interest for EODC. Case is deferred to 16.8.2017.

Case No。 :4/7ノ80-ALC2/2017  Parり Name:KUVAWALA    Meet No/Date17/80-
CORE DRILL EQUIPMENT  ALC2/2017

04.07.2017PVT LTD.,

Case No.:8/21/80-ALC2/2016

HQ File

:01/80/050/00468/AM17/

RLA Filc

:03/94/040/00636/AM17/

IParty Name:NETAFIM
IRRIGAT10N INDIA
IPVToLTD.

、RLA Filc

:34/24/040/00193/AM17/

Lic.No/Date:0310808413

17.10.2016

Mcet No/Date:7/80-

ALC2/2017
104.07.2017

1Lic.No/Datei341 0042599

119.10.2016

Status:
Approved

Status:
Deferred

Defer
Date: 16.08.2017

561器鵬5υ00H″AMlν
Decision : : The committee decided to ratify the norms b.':."d upon the recommendation of

DHI U.O.No. TSWB 3t6112017 daled 20.7 .2017 (copy of the letter attached )'

RR r"y take further necessary action accordingly'

軸1鰍 憮鸞難椰[
for ЁODC Caseis deferred to 16 8 2017
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lcaζL雨6::'/21/80-ALC2/2016 1Parり NameiCLYDE
I                   IBERGEMANN INDIA     I
I  :                  IPRIVATE LIMITED      I

181鵠語鬼::1蕊:jl↓ 11 

‐

飛 ち鯛 ::/1:::11話 :/ 1

Mcet No/Date:7/80-

ALC2/2017
04.07.2017

Lic.No/Date:0510400174 1Defer

Status:
Deferred

Date:16.08.2017

sent to the MSME
to remind MSME to

20.10.2016

Decision : The committee noted that the firm's application

(cnemicarlonl0.0l.2OlTforexaminationandcomments.lt
expedite their comments. Case is deferred lo16'8'2017 '

has been
is decide

HO File RLA File
59 i'oigolos0/00485/AMl7/ 

":0319510401005281AM171
oeciiion , in" corrittee noted that the firm's request dated 22.0s.2017 received through e-maili

orant two months time for submission the reply. committee already allowed time to furnish their

ieply by 31.7 .2017. Case is deferred to 16 8'2017'

Case No.:25/21/80‐

ALC2/2016

Case No.:10/21/80‐

ALC2/2016

Patt Name:L&T― MHPS
TURBINE GENERATORS

Pa●y Name:EMPlRE
INDUSTRIES

Pa●y Name:HEURTEY
IPETROCHEM INDIA
IPRIVATE LlMITED

RLA File

103/94/040/00624/AM17/

LIMITED

RLA File

104/24/040/00135/AM17/

Mcet No/Datc:7/80-

ALC2/2017
04.07.2017

Lic.No/Date:0310808650 1Defer

21 102016            ‐Date:16.082017.

Mcet No/Date:7/80‐     IStatus:

‖″獄了    Feた
rred

Status:
Deferred

Mcet No/Date:7/80-

ALC2/2017
.04.07.2017

Lic.No/Date:0310808805 1Dcfer      i
27.10.2016        1Date:16.08.20171

ω鶴品:5鵬υA↓11‐既ち鵬υ剛りAれ

凛 キ理薦 [奪発鱗|  IDecision : The COnlmittee noted that the

‐∫::器酬e肌∬』:薫:1こa窒 iξil電1:耀 ]82呼         |
lcase No.:30/21/80‐

:ALC2/2016

611器航5餅0049υAM17

Status:
Deferred

62 HQ File
i01/80/050/00466/AM17/

曇|¥il瀞悧!∬縞堺蠅綱∫il}聾批ll[蓮讐猟I:I:鯛
鷹|

CaseNo.:6/2lt8o-ALC2/20l6ParryName:FAIVELEYMeetNo/Date:7180-Status:
TRANSPORT RAIL ALC2l2Ol7 Deferred

TECHNOLOGIES INDIA 04.07.2017

Lit.No/Dtte:0410162505‐ Defer

18.11.2016        1Datei16.08.20171

妻凝鮮欄豚∬鋤サで鮮儡贈理:甦lH藤猟1lE蝉畔
case No.:20/21/80-ALC2/2016 1Paty Name:SPECTRUM

AUTOMAT10N&63
cONTROLS

Meet No/Date:7/80-

ALC2/2017
04.07.2017

Status:
'Approved

|フ



Decision : The committee decided to ratify the norms based upon the recommendation of DIPP

vide U.O. No.0715212017-TSW63 daled 4'7 '2017 as under:

L. lmport items at sl. No. 51 & 52 may be deleted as not imported by the firm'

2. Rest of the import items may be allowed as per General Note-4 for Engineering

products.

HQ File

:01/80/050/00480/AM17/

HQ File

:01/80/050/00474/AM17/

lcase No.:1`/21/80-ALC2/2016

HQ File

101/80/050/00476/AM17/

RLA F‖ e

:05/24/040/00392/AM17/

RLA Flle

:05/23/040/00396/AM17/

Lic.No/Date:0510400445

22.11.2016

Status:
Approved

|けらり路
α05104005911   1

Meet No/Date:7/80- Status:

ALCzl2Ol7 APProved I

04.07.2017

Lic.No/Date:05 I 0400590
.o2.12.2016

RA may take furth,er necessary action accordingly

case No. : 1 4/2 I l8O- ALCL t20 I 6 Party Name:DRIPLEX WATER M-eet No/Dat e:7 I 80-

,- :il",,+tt"Nc 
PRIVATE tiff;:r'l

Decision : The committee decided to ratify the norms based upon the recommendation of DIPP

videU.O.No.07l52l2O17-TSW/64dated4'7'2017asunder:

64

for import of sPares.

3. Quantity of import item at Sl' No'2

basis. ln addition, spare quantity of

import of sPares.

4. Quantity of import item at Sl' No' 3

1. Words ,,containing 22400 Litres of Strongly Acidic cation Exchange, 10800

Litres of strongly Basic Anion Exchange & 5200 Litres of weak Base Exchange" 
'

may be suffixed with the description of export item'

2.QuantityofimportitematSl.No.lmaybeallowedaslgl00Litresonnetto
net basis. ln addition, spare quantity of this item may be allowed as per policy

may be allowed as 7500 Litres on net to net

' this item may be allowed as per policy for i

may be allowed as 5200 Litres on net to net

basis.

5.QuantityofimportitematSl.No.4maybeallowedas3300Litresonnettonet
basis. ln addition, spare quantity of this item may be allowed as per policy for,

import of sPares.

6.QuantityofimportitematSl.No.5maybeallowedas3300Litresonnettonet
basis. ln addition, spare quantity of this item may be allowed as per policy for

importofsPares , L^-,^...^.{^-
T.QuantitiesofimportitemsatSl.No'6to12maybeallowedmaybeallowedas

6 Nos., 8 Nos., L4 Nos., 4 Nos', 4 Nos'' 4 Nos' & 4 Nos' respectively on net 
1

to net basis with accountability clause. ln addition, spares may be allowed as per

policy for imPort of sPares.

Quantities of import items at sl. No. 13 to 15 & 2L may be allowed on net to net

basis with accountabilitY clause

lmportitemsatSl.No'16to20&22to2gmaybeallowedmaybeallowedas:
per policy for imPort of sPares'

8.

9

RA may take further necessary action accordingly

Party Name:DRIPLEX WATER
ENGINEERING PRIVATE
LIMITED

RLA File

:05/23/040/00395/AM17/

鼎墨翌堰騒西夏顧:]|1露馳
ミ瑚 |

‘
υ
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Decision : The committee decided to ratify the norms based upon the recommendation of DIPP

vide U.O. No. 07152]2017-TSW65 daled 4'7'2017 as under ? i

t, Words ,,containing 45900 Litres of Strongly Acidic Cation Exchange & .

30600LitresofStronglyAcidicAnionExchange,,maybesuffixedwiththe
descriPtion of exPort item'

.2.QuantityofimportitematSl.No'lmaybeallowedas45g00Litresonnetto
net basis. ln addition, spare quantity of this item may be allowed as per policy

for import of sPares.

4'QuantitiesofimportitemsatSl.No.3to6maybeallowedmaybeallowedas
18 Nos., 15 Nos., 12 Nos. & 48 Nos. respectively on net to net basis with

accountability clause. ln addition, spares may be allowed as per policy for importr

for import of sPares.

3. Quantity of import item at Sl' No' 2 may be

net basis. ln addition, spare quantity of this

of spares.

5. Quantities of import items at Sl' No' 7, 10'

to net basis with accountability clause'

6. Quantities of import items at Sl' No' 8' 9'

allowed as 12 Nos., 26 Nos', 16 Nos' &

basis with accountability clause' ln addition'

i

allowed as 30600 Litres on net tol
item may be allowed as Per PolicY'

13, L4 & 17 maY be allowed on net

15 & 16 maY be allowed maY be

18 Nos. respectivelY on net to net 
I

spares maY be allowed as Per PolicY

Status:
Deferred

for imPort of sPares'

, 7. lmport items at sl. No. 11 & L2 may be allowed may be allowed as per policy

I for imPort of sPares'

inR ,ry take further necessary action accordingly

l iCaseNo.:21/21/80‐
|  :ALC2/2016

161器航5υ00487AM17

:R消識;群V:lttTED性き棚ツ
α78∈

104.07.2017

RLA File ,Lic'No/Date:5310019256 Defer

:53l24l040l00L23lAMtll 02'12'2016 Date:16 08 2017

has been sent to the MSME

is decide to remind MSME tobι tiζ iふn i tthe commは ee nOted that the lrm'S applicalon

装::器酬e肌淵:frこ a窒 lξ肥l::電『 :子
は帥し‖

RLA File Lic'No/Date:0310809831 Defer

[?il',iro,o o4estAMtit :o3te4t040t0o76otAMrit 14.t2.2016 Date:16'08'2017

67 Decision , Th" C;;;ittee noted that information called for from the firm by DElr their letter No'

17(6)t2017-lPHWdated21.o2.2o17"notni,officeemaildated30.3.2017andDEIT.sfurtheri
reminder dated 21.4.2017.11 is decidei i; ;";; final reminder to the firm to furnish reply within

l5daysofuploadingoftheminutesfailingwhichthecasewillberejectedwithoutfurthernotice
with direction to the firm to pay applicabi; ;rti; duty with interest toi .OOC' Case is deferred to

16.8.2017.

ICase No.:39/21/80‐

‐ALC2/201`

rHQ File
:0 I /80/050/00059/AM I 8/

Pary Name:APAR
INDUSTRIES LIMITED

RLA File

:08/24/040/00105/AM17/

Meet No/Date:7/80-

ALC2/2017
04.07.2017

Meet No/Date17/80-

ALC2/2017
04.07.2017

Lic.No/Date:0810139680

108.02.2017

,Status: r

Deferred

Status:
Deferred

Defer
Date:16.08.2017

cise N∝ 42β工ALC'2側7歌 吻 N響
lWttY

68
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Decision : The Committee noted this office vide

Ahmedabad to furnish hard copy of the application'

:五
い まも力。工ALё2/20"歌

職 T淵 ∬

ogHQFileRLAFileLic.No/Date:08l0l39682Defer
:01/80/050/00060/AM l8/ :08l24l040l00lg4lAMlll 08'02'2017 Date: l6'08'2017

Decision: The Committee noted this office vide e mail dated 372017 has requested RA

Ahmadabad to trritn nrio copy of the application. Case is deferred to 16'8'2017'

case No.:r/24l80_ ALCit2ot6 ffiHilffif!?tffiiy^ iitTrlfte:7/80-
04-07.2017

,ol鵠濡 ::105::/1↓ 11 1跳 ち刷 iOЮ000"AM口  =駆 :警 i3釧

00113:::i:16f,2917.

|ぢ :,獄 ゲ rti:器 T肝 緊『 咄 編 [お 1「:Ъ∬ :『 1:°蹴 詭 鷺 :Lf■ ttp晰譜lh:II

lcomments CaSe is deferred to 16 8 2017

:憎せ普
:f責Ё`bむ kЁ ‐壼き州να78∈

1                          04.072017

e ma‖  dated 3 7 2017 haS requested RAI
Case is deferred to 16 8 2017

Lic.No/Date:0510401634 1Defer

IMcet No/Date:7/80‐

lALC2/2017
104.07.2017

Status:
Deferred

Status:
Deferred

‐Status:        .

IDeferred   i

Date:16.08.20171

Status:
Deferred

Status:
Deferred 

,

Status:
Deferred

Defer

Decision:The COmnnittee noted as perthe delCiency ralsed by DHI Vide UO No TSW(B)―

3′43′2017,letter senttO the flrm vide e mall on 4 7 2017 Case is deferred to 16 8 2017

l  icase No.:25/7/80‐ ALC2/20171Paty Name:FRIZAIR
‐PRIVATE LIMITED

105/24/040/00560/AM17/      14.02.2017

|む五

`き

ヽこ:1'1'患6:ALё

'/2bi7 Parり

Name:TUBEX lNDIA

zzHQFileRLAFileLic.No/Date:0910064686Defer
:01/80/050/00135/AM18/ :09l241040100566lAMlll 15'02'2017 'Date:16'08'2017 i

Decision : The Committee noted that the firm's application has been sent to the DIPP on

o3.T.2olztorexaminationandcomments.Caseisdeferredto16.S.20lT.

. case No.:3/1/80-ALC2/2017 Parり NameiM M AQUA
TECHNOLOGIES LTD.

鳩 靡 瑞 咄脇Omlll轟
奮Xl幣 懸

|1撫鋼葬郷nt繹選#llI

RLA File

Mcet No/Date:7/80-

ALC2/2017
04.07.2017

Mcet No/Date:7/80-
IALC2/2017

04.07.2017

Meet No/Date17/80‐

IALC2/2017

04.07.2017

1Lic.No/Datei05 10401746

lι

74

IHQ File
RLA File
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W
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:01/80/050/00651/AM l7l :0t5l24l040l005g3lAMlll 22'02'2017 Date: l6'08'2017

u..i.ior, : The committee noted that the firm has not replied to the deficiency (raised by DIPP)

letter has been sent io tnl tir. on 02.0s.20i2 tnrougn email and final reminder sent to the firm

rli" 
" 

rrii"n gO.O.ZOtz Case is deferred to16'8'2017'

case No.:1/4/80-ALC2/2017

I ito close the case.

i- ,cNN". :lsntSLiiLC2tm? IP"rty Nlli;lqt^rd* Furt'ris rM.et Noroate'zlso-

I i irxorn LIMITED 1ALC2t2ot7; : ;- 04.07.2017

11五

岬 NamelINJECTOPLAST
IPVT.LTD

Mcet No/Date:7/80-

ALC2/2017
04.072017

Status:
Deferred

15需濡5:/::魔誠Ml1/ 胤鍬お/00:ijl↓11 :Fど
gttα O御
OTTY I撃
hllり.

1計|::|11綿写馬邸評事il蝋
器首ヽ卑l事|1準::1::郡ピlT':ド

ME I

II基
`｀

も1カウた卜ALё
'ん“
ウ
:寧銑増紹T°

RBr

l l                  (BOMBAY)PVT.1

AM17/    2903.2017

●∞耐b net basi血 m」 eneral n揚偽蝋1』卜轟道Ъ選.
Status:
Closed

I

Lic'No/Date:03 I 08 1 2 I 90
HQ File RLA File 

]

--:01/80/050/00125/AM18/:03l95l040l0t)24lAMt7l29'03'201777 '" '' rted that RA Mumbai vide their letter no
: Decision : The committee n(

o3lg5l04ollo24lAMl,l376dated z,i.i,o, informed that the said authorisation is issued

on net to net basis in terms of General nott + of Engineering product' Committee decided

to close the case.

CaseNo.:16/lt80.ALC2t2ol7PartyName:PERMANENTMeetNo/Date:7/80-Status:
MAGNETS LIMITED 'ALC2I2O17 closed

'04'0'7 '2017 i

'Lic'No/Date:03 10812261 
I I

HQ Pite RLA File

,, ioTtto)6t0/00126/AMl8/'oltss/0+0/01028/1Mt7/^ ^, 
30'03'2017

, Decision : The committee not.a that RA Mumbai vide their letter no

o3rg5r040^ 028/AM17 1376 datedio.iio' informed that the said authorisation is issued

on repeat basis in terms of para 4.7 readwith para 4'7 'l & 4'7 '2 of HBP ( vol'IV )'

: committee deciieii;;i"t" the case'

;ullin PuuPs
Case No.:17l7 180'ALC2t2Oll Party Name:S

INDIA LIMITED

,91

■器鵬5餅Om27AM Ⅳ

IMcet No/Date17/80-     Status:

ALC2/2017         C10Sed
04.07.2017

Lic.NO/Date103 10812253
‐30.03.2017

RLA File

103/95ノ 040/01029/AM17/

ud冥嗜翼罫福顧LFlLttFttL:h:

|千

ご



Decision : The committee noted that RA Mumbai vide their letter no

o3r95ro40n02grAMrl1376 dated30.3.2or7 informed that the said authorisation is issued

on net to net basis in terms of General note 4 of Engineering product. Committee decided '

to close the case.

C a se N o. : 5/ I /8 0- A LCz t 20 t7 
ill{, Iffi ";i,}','rt S

IN HO FiIC RLA FiIC
""'oilsoros0/00655/AM17/ :091241040100666lAMlll

| lbι tiζ ion:The commntee nOted thiS Ottice vide e mall dated 3 7 2017 has

Ahmadabad and irm to furnlsh hard copy Ofthe applicalon Case lS deferred P

‐
  iCase No。 :3/4/80‐ ALC2/2017 Patty NamelGEA BGR     Mect No/Date:7/80-
|                  ‐ENERGY SYSTEM INDIA  IALC2/2017

:04/24/040/00230/AM17/      07.04.2017

noted thiS OffiCe v† de e ma‖  dated 04 7 2017

hard copy ofthe appliCation CaSe is deferred to

,Mcet No/Date:7/80-

IALC2/2017
104.07.2017

Lt.ヽレbieb01o6`4お
'befe:…

 ~|

31.032017 Date:16.082017

requested RA
1682017

1Status:

Deferred

04.07.2017

1Lic.No/Date:0410162958 ‐Defer

Datei1 6.08.2017.

has requested RAI
1682017       .

‐
HQ File

101/80/050/00058/AM18/

Declslon:The COmmittee

‐case No.:23/7/80-
‐
ALC2/2017

Status:
Deferred

LIMITED

RLA File

“

l tittN6。
わν7慇6-ALC22017.憮

8ガ 環 ず 鮮 ま 1lA｀
ζ Mea Nυ Dttα780- Statuy
IMITED ALC2/2017       Deferred   l

12鴨 蹴 5話よ上 /A↓ ly ttλ ttiυ庶 /1 
・ mtte続 面 シれ

―

而 =~|
M18/   ■2.04 2017        1Date:16.08.20171

11胤鵠:席∫:Ⅷ重:ぜ乱黒ti:店
al・面°nhお been sent Ю DH On 03■ 2釧 7
dto 16 8 2017

Chennai and firm to furnish

: lё aζ eヽ 8::0カ/86_ALC2/2017 1Parり Name:THERMAX

rS:HQFileRLAFileLic'No/Date:3l10066695Defer
:01/80/050/001 lglAM I 8/ :3 I /83/040/001 88/AM l7l 13 '04 '2017 Date: l6'08'20 I 7 

1

:U..i.ion : : The Committee noted that the firm's angf1c1t191 has been sent to DHI on 03'7 '2017

forexaminationandcomments.Caseisdeferredtol6.3'2017.

LTD., MCet No/Date:7/80-
ALC2/2017
04.07.2017

Meet No/Date:7/80‐

ALC2/2017
0407.2017

Status:
Deferred

Status:

,Deferredk8ガ霊i織ま需):D造き棚TC78∈
04.07.2017

襦 υ剛 鳳 t‐ m/鳳 0仏

11口 iti惟 」 IIf争 鮮 富 ι

l:翼鵠:計」R:電∬重:鰐■胤増&翼 ft。 16&2甲 7

ICase No.:20/7/80‐ALC2/2017 Party
Name:UNDERCARRIAGE84
AND TRACTOR PARTS

Status:
Deferred

fqr/r<. P. srNGH
Rqr qrqT
el ot Forelgn Trad.

…
ュl of Fore:gn TradO

of Commeree
¬P・
"―

― ′。。Vt.or:nd:●
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HQ File             RLA File             Lic.No/Date:0310812495‐ Defer
i01/80/050/00130/AM18/     :03/95/040/00016/AM18/      1304.2017             Date:16.08.2017

1Decision:The Committee noted thatthe firm's app‖ cation has been sentto DIPP on 29 6 2017

for examination and comments Case is deferred to 16 8 2017

Case No.:23/7/80-ALC2/2017 1Pa¨y Name:BONATRANS   Meet No/Date:7/80-
INDlA PRIVATE LIMITED  ALC2/2017

04.07.2017

85 1HQ File RLA File Lic.No/Date:0310812488

13.04.2017:01/80/050/00133/AM18/     :03/94/040/00004/AM18/

Decision : The Committee noted that the firm's application has been sent to DHI

for examination and comments. Case is deferred to 16.8.2017.

Case No. : 2417 I 80- ALC2 120 I 7 Party N ame : FRI EN DS Mcet No/Date:7/80‐

ENGINEERING        .ALC2/2017
1NDUSTRIES PVT.LTD.   04.07.2017

86 HQ File RLA File Lic.No/Date10310812494

13.04.2017:01/80/050/00134/AM18/     103/94/040/00040/AM18/

Decision : The Committee noted that the firm's application has been sent

04.7.2017 for examination and comments. Case is deferred to 16 8.2017.

Case No.:29/7/80‐

ALC2/2017

HQ File

Parり Name:THERMAX
LTD.,

RLA File

Meet No/Date:7/80-

ALC2/2017
04.07.2017

Lic.No/Date:3H0066696
1304.2017

Status:
Deferred

Defer

Date:16082017

on 03 7 2017

Status:
Deferred

Defer
Date:16.08.201 7

to MSME on

Status:
Deferred

Defer
Date: 16.08.201787 :01/80/050/00139/AM I 8/ :3 I /83/040/00189/AM 17l

Case No.:13/7/80¨

ALC2/2017

HQ File

Decision : The Committee noted that the firm's application has been sent to DHI on 03.7.2017

for examination and comments. Case is deferred to 16.8.2017.

Party                    Meet No/Date:7/80‐      
‐
Status:

Name:UNDERCARRIAGE  IALC2/2017         Deferred
AND TRACTOR PARTS    04.07.2017         1
PVT.LTD.

RLA File Lic.No/Datc:0310812803 1Defer

88:01/80/050/00123/AMl8/ :031951040100048/AMl8/ 26.4.2017

Decision :The committee noted that as per RA Mumbai'
03195104010048/AMl81376 dated 26.4.2017, this authorisation is issued on I

per the decision of meeting no l9180 -ALC-2 dated 6.2.2016.It has been

iuch meeting was held on 6.2.2016.It is decided to request RA to clarify the

Case No.:18/7/80‐ ALC2/2017 Party Name:PHOENIX FOILS MeetNo/Date:7/80-
PVTo LTD.            ALC2/2017

04.07.2017

89 HQ File RLA Filc Lic.No/Date:0310812837 Defer

Date: 16.08.201 7

's letter no.
repeat basis as

noted that no

matter.

Status:
Deferred

Date:16.08.2017

DIPP on 29 6 2017

:01/80/050/00128/AM18/     :03/95/040/00055/AM18/     26.04.2017

Decision:丁 he Committee noted that the flrrn's appllcation has been sent to
for examination and comments Case is deferred to 16 8 2017

19



90 HQ Flle

:01/80/050/00129/AM18/

Case No.:19/7/80-ALC2/2017 Paty NamciSTYL RITE
oPTICAL INDUSTRIES

IRLA Flle

103/95/040/00990/AM17/

HQ File

Mcet No/Date:7/80‐

ALC2/2017
04.07.2017

tic.No/Date:0310812879
127.04.2017

Meet No/Date:7/80-

ALC2/2017
04.07.2017

Status:
Deferred

Defer
Date:15.08.2017

|

Status:

Decision : The Committee noted that the firm's application has been sent to DEIT O31 '2017 tor

examination and comments.. Case is deferred to 16 8'2017'

ICase No.:11/7/80‐ ALC2/2017 1Parり NameiSULZER PUMPS IMeet No/Datei7/80-
‐ALC2/2017lNDIA LIMITED
104.07.2017

RLA Flle

ICase No.:21/7/80¨ ALC2/2017 Paty NameiPREMIER
INDUSTRIAL

Lic.No/Date:0310812947

28.04.2017

Mcet No/Date:7/80-     Status:

ALC2/2017         
‐
Deferred

「

２‐９

‐

…

…

‐

:01/80/050/00121/AM18/ :03/95/040/00072/AM18/

Decision : The committee noted that RA Mumbai vide their letter no

'Iiiis)oioilarrajgT:ze dated 2g.4.20r7 informed that the said authorisation is issued on

net to net basis in terms of General note 4 of Engineering product. committee decided to 
'

close the case.

CORPORATIONLIMITED 04.07.2017

RLA File Lic'No/Date:03 10812962 Defer

,t?#irro0l3l/AMl8/ :03/e5l040/01 o36tAMt.,t 01.05.2017 Date:16'08'2017

Decision : The Committee noted that the fiim's application has been sent to MSME on 4'7 '2017

,toiL*"rr"tion and comments" Case is deferred to 16'8 2017'

Case No.:2gl 7 tgo-ALczl20l7 parry Name:OIcKINSON Meet No/Date:7/80- Status:

FOWLER PVT. LTD' ALC2I2O17 Deferred

04.07.2017

gl HQ File nr-e Fr]9 ^ ic'No/Date:07101 I l5l 3 Defer

:01/80/050/00138/AM l8/ 
',w'tziioiotooo28/AM l8/ 0l '0s'2017 Date:16'08'2017

: Decision : : The Committee noted that the firm,s application has been sent to DIPP on 03.7.2017

:

for examlnatlon and comrnents Case iS deferred to 16 8 2017

Status:
Deferred, iu." Xo.:ZzlilSO- ALC2l2,0l1 Party Name:DICKINSON Meet No/Date:7/80-

FOWLER PVT. LTD. ALC2IZOI7
04.07.2017

194‐ HQ File

:01/80/050/00137/AM18/

Lic.No/Date:0710H1520

:07/24/040/00026/AM18/      02.05.2017

RLA File

‐Decision: The COrnmittee noted thatthe firm's applicatlon has been senttO DIPP

for examinatiOn and COmments Case is deferred to 16 8 2017

case No■ν″8工ALC22017:笛ば縄li品1給∫

ρ

Dcfer

Date:16.08.2017

0n0372017

Status:
Deferred



3 7 2017 Case iS deferred to 16 8 2017

,Cur. f.lo.,Olrygi-it iZtZntZ tnu.ty Name:BIO - TECH Meet No/Date:7180-

VISiON CARE PVT.LTD ALC2I2O17

16鵠就:蕊鳳ittt 犠ら鵬09"wttwlll:ギオピl譴
010254

1P,」清:鳶ξ:覚鯖1:1::密 ,「1:llザ I「「1lFttincTed:rl° 1

, ,cur. No.:l2i7lg0- ALc2t20i7 :Parry Name:iur-zpn PUMPS Meet No/Date'l180-

INDIA LIMITED :ALC2I2OI1

Status:
Deferred

Defer
Date: 16.08.2017

RA vide e mail

StatuS:

Deferred  l

Defer Date:

1682017

DElT On o3 7 2017

Status:
'Closed

|  
・
                            |                            104.07.2017              1           ‐

|1鍮ⅢⅢ
“

鳶
猛 蕊 品 櫨 需

面 滋‐ ‐
ittcし 五616a that― RA Mttbai ttdと ■61た 16i n。 |

| 103/95/040/94/AM18/376 dated 09.5.2017 informed thtt the said authorisation is issuedl

l  10n net to net basis in terlns of Gencral note 4 of Engineering product.COmrnittee decided

1  lo close the casc.

IⅢ品26/7証ALし/20171濡濡譜
ζス  監[釧ツ副鉤~1淵ed l

coMPONENTS PVT.LTD.  04.07.2017                  1

“

1臨:鳳L漁話j｀血
‐~・面品m面か協品

:31/83/040/00181/AM17/      109.05.2017             11682017 .

|  IDecision:The COmmittee noted thatthe fi「
m'S application has been SenttO DIPP On 03 7 2017

1for examinatiOn and cornments.HOwever DIPP has stated thatthe matteris cOncern tO DHl itiS  I
I ldecided to send the case to DHlfOrtheir comments CaSe is deferred t0 16.82017        1

.Case No。 130/7/80‐ ALC2/2017 Pary Name:KARBON
STEELMART PRIVATE
LIMITED

Mect No/Date:7/80-

ALC2/2017
104.07.2017

Status:
Closed

Hq eii. \!1f,1" Lic'No/Date:0310813230 '

,00,0;;0)6s0/00140/AM18/ 
:03te4t04ot00l2s/AMl8/ 

-r2'0s'20r7
Decision : The committee noted that RA Mumbai vide their letter no

o3rg4r4oro0125/AM1g/g dated tz..s,o' informed that the said authorisation is issued

' on repeat basis in terms of para i.i.t U 4.7 '2 of HBP ( Vol'I )' Committee decided to

close the case.

of Commereri

贅 ∬

酪 鶴 w
Of F6relg「 iミむ

`
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\LC2l20l7ParryName:KARBoNMeetNo/Date:7/80-Status:case No':3117180-t 
'TEELMART 

PRIVATE ALC2lzol. Closed

LIMITED '04'07 '2017

RLA File rlic'No/Date:0310813228 '

HQ File KLA rue :^"^".;;;-'-- -- -

161'oilidl-s0/00l4l/AMl8/:03l94lO40/00l21/AMl8/-..|2.05.20|7
Decision : The committee noted that RA Mumbai vide their letter no

';;i%)q6rc6tzittMl8/8 dated t2.5.zot1 informed that the said authorisation is issued

, ;;;;;;;;;t, in terms of para 4.7.r &.4.7.2 of HBp ( vol.r ) committee decided to

close the case.

‐Case No.:33/7/80‐ ALC2/2017 Paty Name:B D INDUSTRIES Meet No/Date:7/80‐    IStatus:  |
ALC2/2017         1Deferred  l
04.07.2017             1          1

(PUNE)PVT LTD

1102‐鵠品:501:i4ン1↓ |ン  飛痣璃:j:011:    Lお
げ`btteЮ bibtti」

'23●

efer bic l

/AM18/     1205.2017            .1682017 .

‐
穐::や翼 i:L:∬ :t::∫糧 用 tl:lr二 :よ#dttri朧 渇T雲 :讐 編 i鳳 1『藷

「
♀

|

IHQ for consideratlon ofthe case CaSe is deferred to16 8 2017

Case No.:32/7/80¨ ALC2/2017 Party Name:KARBON      Meet No/Datei7/80-    Status:    
‐

STEELMART PRIVATE    IALC2/2017         1C10Sed

ｎ
υ

LIMITED

RLA File

104.07.2017

1Lic.No/Datei0310813263IHQ File

101/80/050/00142/AM18/

IDecision : The committce notcd
03/94/40/119/AM18/8 dated 15.5.2017

rcpeat basis in tcms of para 4.7 and

to close thc casc.

|  ‐Case No.:34/7/80-ALC2/2017 Parり Name:NIPR0 1NDIA

:  l                   iCORPORATION PRIVATE

:03/94/040/00119/AM18/ 15.05.2017

that  RA  Mumbai  vide  their  lctter  no‐

inforrned that thc said authorisation is issucd on

4.12(宙 )of HBP(V01・I)COmmittee decided

104 1HQ File

l  l:01/80/050/00144/AM18/

LIMITED

RLA File

:31/83/040/00023/AM18/

Mcet No/Date:7/80-

ALC2/2017
04.07.2017

Lic.No/Date:3110066734

1505.2017

Status:

Deferred

Defer Date:

1682017

DIPP  onDecision : The Committee noted that the firm's application has been sent to
03.7 .2017 for examination and comments. case is deferred to 16.8.2017.

ル



MANUAL CASES

S No 151
Mノs  MOtherson
Sumi Systems
Ltd,New Delhl

case No A/R-110 0510377258
dt27 01 2014

RA F No05ノ 24′040/00407′ AM15frleeting No.07/18

RequestfOrfixalon Of norms
Datedi 04.07.2017

llowed bY reminder on

29.03.2017 for examination and comments. case is deferred to 16 8'2017'

Llc No &dateM/s UNIN/TL
Precislon Pvt
Ltd,DhaMad

Case No A/R-138 0310787040
dt18 07 2014

RA F No 03/95′040′ 00338/AM15Meeting No.07/18

Request for fixation of norms
Dated:04.07.2017

1682017

ommittee for'Personal

Hearins, He was not aoie to pr-ovioL oetiirs sought by the Norms C_o-T,Ti,'l?3*l:3:::"i_:llit::
H cal… v IIv W… …

V… ―` r_jξ

15d dul亀 下
gに
onJ Heanng b( )nable Norms Committee to take a

to provide further details as sugg(

decision lt is decided to remlnd the firm to furnish inforrnation at the earllest Case is deferred to

6M/s    Auto
Comp  lndia
Pvt      Ltd,
Nashik

Case No AIR-139
3110056333
dt27 11 2012

RA F No31/24ノ 040′ 00142/AM13Meeting No.07/18

Request for fixation of normsDated:04072017

to send final

reminder to the firm to furnish reply within 15 days of uploading of the minutes failing which the case

will be reieCted without funher nOuce wnh direclon to the lrm to pay applicable custom duty WIh

interest for EC)DC CaseiS defer:ed to 16 8 20!7                                           _

S No 154
Case No AIR-178 M/s.

Donaldson
lndia Filter
Systems Pvt.
Ltd. Gurgaon

HQF No 01ノ80/050ノ00145ノAM16ノDESl Lic No &date

Meeting No.07/18 RA F No05/23ノ 040′00074/AM16 0510394576
dt16 06 2015

Dated:04072017 Request for fixation of norms

IT on 15 07 2016 for examinationDecision: Firm's request dated 15 03 2016 has been sentto DE

and comments lt ls decided to send  remlnder to DEIT to expedite thei「  comments Case is

deferred to 16 8.2017

4_3

′
″



HQF No01/80/050/003151ttM12DES IM/s GloviS lndia

Pvt       Ltd,
s‖perumbudur,
TN

0410161029
dt21 09 2015

RA F No04/24′ 040′ 05124′AM16Meeting No.07/18

Request foafixation of norms
Datedi 04 07.2017

nd final

reminder to the firm to furnish reply within t s oays of uploading of the minutes failing which the case
.r^* .l' rhr rrrilh

朧 1慰 ま懐 劇 :蕊
漢漏 h高品 鴇 滸ふb tty ttcable ttmm ttw耐 h
・ed b 16 8 2017       _

′

…

M/s Birla
Furukawa Fibre
Optics Pvt. Ltd.,
Goa

Case No A/R-163
1710006132
dt 22 06 2015

No 07ノ 18

"Telecommunication Grade Single
Mode Oplcal Fibre

Request for reconsideration of
ratification of norms for export of

Datedi 04 07 2017

ffited that firm has not rePlied 乙n DEIT's denciency letter no 17/52/2015-

IPHW dated 2.6.2017 and reminder sent by DIET on

representative at the earliest within '15 days , otherwise

deferred to 16 8 2017

7.7.2017 with request to depute a technical

the case will be treated as closed. Case is

S No157
Lic. No. and date

「
雨τ百雨百ラ硬更蕨b347/AM16/DESlM/s Birla

Furukawa Fibre
Optics Pvt. Ltd.,
Goa

Case No AIR-164
1710006162
dt l1 08 2015

RLA No17′24ノ040/00033ノ AM16

"Telecommunication Grade Single
Mode Optical Fibre

Request for reconsideration of
ratification of norms for export of

Dated:04072017

EIT's deficiency letter no 1715212015-

lpHW dated 2.6.2017 and DIET has sent final reminder to the firm on 7.7.2017 with request to depute

a technical representative at the earliest wlthin 1 5 days,othen″ ise the case will be treated as closed

Case is deferred to 16 8 2017

Lic. No. and dateF No 01/80/050/00361/AM16/DESIM/s Bi‖a
Furukawa Fibre
opucs Pvt Ltd,
Goa

Case No A/R-165
1710006165
dt 27 08 2015

RLA No 17/24/040′ 00043/AM16No.07ノ 18
Request for reconsideration of
ratification of norms for export of
"Telecommunication Grade Single
Mode Opucal Fibre

Dated:04072017

Y letter no 1715312015-

lpHW dated 2.6.2017. The DIET has sent final reminder to the firm on 7.7.2017 with request to furnish

information within 15 days, otherwise the case will be treated as closed. Case is deferred to

i6.g.2017. Firm's request has been sent to DEIT on 17.02.2017 for their comments. Case is deferred to

00o`AM17′DESIM/s ShakJman
Rub Rolls P

Ltd.,Kathal

Case No ⅣR-166
3310030255
dt 07 10 2015

RLA No 33/24′ 040′00007ノAM16No.07ノ 18
Request for re-consideration onDated:04072017

n^^=^:^¨ .ビ:__'_rハ A:1ハ

「

蹴裏百駆百
=巫
雨再戸補画面百7覇百而扉雨石TT西亜雨σ百可5r their cOmments lt is

Decision: Fi「m's request has been sentto MSME(ChemlCal)On 17 02 201
decided to remind MSME to expedlte their comments Case is deferred to 16 8 2017

′々

MeeJng No.07ノ 18



Lic No.and date
Case No ⅣR-168 0510297632

dt 26 07 2011
…

of norms for the Product.
@forratificationDatedi 04.072017

1682017

Decision:Shtt Arun Raut:Dlrector from the firm appeared before the Committee for`Personal Heanng'

He explained about deta‖ s of export and importitems before the Commlttee He waS adviSed by ther  r ユL_____一 :― ^`:^^ τh^in`ハ r― Jiハ n flirnich^d hv theUr"#,i::t J,ii,il, o;;, hearing suumissions for further examination. The information furnished bv the

firm vide their letter dated 19.6.2017 sent to DHI on 3.7.2017 for their comments case is deferred to

F No 01ノ 80/050′000066′ AM17/DESIM/s Dee
Development
Engineers Ltd.,
Haryana

0510397502
dt 04 02 2016

Oo興Meeung No 07ノ 18
Request for ratification of norms.Datedi 04.07.2017

nts' Case is deferred

to 16 8 2017

S.No 162

S.No.163

S No.164

S No 165

Case No A/R-06 M′s Godrel

&Boyce
Mfg Co
Ltd,

Mumbal

F No 01′ 80/050/00435/AM16/DESI Lic. No. and
date

Meetino No 07/18 RLA No 03ノ94/040/00441′AM16 0310798673 dt
04092015

Datedi 04 07 2017 Request for correction in ratification of
norms.

nts' Case is deferred

to 16.8.2017

Case No A/R-07 M/s Sharma
Pharmaceutical
Pvt Ltd,

Gularat

F No 01/80/050/00308/AM14/DESI Lic. No. and
date

Meeting No 07/18 RLA No 34/24ノ 040/00131/AM14 3410037864
Date l1 09 2013

Datedi 04 07 2017 Request for ratification of norms.

e-mail has been sent to DIPP on 22.05.2017

for their comments . Dlpp has stated that information furnished by the firm has not contained as per

Sl. No 3 ,4,S,1 1 export product wise. lt is decided to remind the firm to furnish the complete information

accordinqly. Case is deferred to 16.8.2017.

Case No A/R-08 M/s Larsen &
Toubro Limited,
Mumbai

F No 01/80/050/00241ノ AM16/DESl Lic No and date

Meeting No 07/18 RLA No 03/95′ 040′00156′AM16 0310797014
Date 02 07 2015

Datedi 04 07 2017 Request amendment of ratification of
norms.

Decision: Firm's request has been sent to the DRDO on 05 04 2017 for their comments Case is
deferred to 16 8 2017

Case No AIR-28 M/s Terumo Penpol
Private Limited,
Thiruvananthapuram

F No 01ノ 80/050/00549/AM15ノ DESI Lic No and date

Meeting No 07/18 RLA No 53/24/040ノ 00014/AM15 5310018469
dt06 01 2015Dated:04072017 Request for ratification of norms.

(ChemiCal)On 19 o5 2017 fortheirDecision:Firm's requestdated 04 05 2017 has been sentto MSME
comments.Case is deferred to 16 8 2017

S No 166

′

「

″
~



Lic No and date4-M/s Terumo PenPol
Private Limited,
ThiruvananthaPuram

5310018470
dt14 01 2015

RLA No 53ノ 24/04No 07ノ 18

―

r raulCaJon Of norms
Datedi 04 07 2017

'05'2017 for their

comments. Case is deferred to 16'

S No.167 Lic. No. and date
F No O 1 /Bo/050/00034/4rvl-1 6/DESJM/s Terumo PenPol

Private Limited,
ThiruvananthaPuram

case No AIR-30 5310018490
dt10 04 2015

T面

=A¬

雨モ「 5百72乙ノ040ノ 00021ノAM15No 07ノ 18
Requesi for ratflcation of norms'

Dated:04072017

l T for their

comments . Case is deferred to 16'8'2017

F No 01′ 80′ 050ノ 00368/M15′DESIM/s Alstom Transport

india Limited,

Bangalore
0710105249
dt 20 06 2014

RLA No 07/24′ 040ノ 00092′AM15
Request for ratification of norms.

Datedi04 07 2017

btth飾 ∞ mme耐
“

Case is deferred to蝉

F No 01/80′050/00597′ M15′DESIM/s Peters Surgical
lndia Pvt. Ltd.
(FormerlY Stericat
Gutstrings Pvt.
Ltd.,New Delhi)

0510392401
dt 12 12 2014

RLA No 05ノ 24/040′00414/AM15No.07ノ 18
RequestfOr re-lxatOn of normsDated:04072017

Decision f 'lrrnE request dated 0lT for their comments

Case iS deferred tQ 16 8 2017

@ES.l/PtFilM/s Spray
Engineering
Devices Ltd.,
Punjab.

2210010996
dt01 02 2013

40400091ノ AMl_1
‖ew d

Datedi 04 07 2017

DPPじ O

No 7ノ 52/201｀ 7-‐「 SVV/33-AIR dated 4 7 2017 as underi―

l. word ., Relevant" may be pre-fixed with the description of import items at Sl' No' I to 7'

2. euantities of import it.ri ut Sl. No. I to 6 may be allowed as 5579 Kgs'' 22824 Kgs,

52314 Kgs., 66582 Kgs., 14259 Kgs. UitiS kgs..espe"tively as l'05 Kgs'/Kg' content in

export items.

3. Quantity of import item at Sl. No. 7 may be allowed as applied for i'e' 5000 Kgs' on net to net

basis.

″DESl

0710093506
dt 01 02 2013

RLA No 07/24ノ 04o4ΩQ豊 52′AM13
nequAt torZtification of norms'

Dated:04072017

DecISlon:The COmmittee noted that the reply furn!shed by the irm

mav be examined in lle CaSe is deferred t0 16 8 2017

碗de hdr Юterdated 14 4 2017

Go €lo-Ris/r<. P- srNGH
sq qtFrHr€ TEr<<T qrqrq

Oeputy OPfr&(g.ferd of Forelgn Ynde
furrqr,dkrx,zqtrft-qyrrilq

DlrsctoEtt Frra{6Et ot FoElgn TEdc
zfffuW ffim/D€ptt. ot Commeree

lITtEf inY"ETt/Govt. of lndla
rCrElrYT 1i ;-r .rJ R€lJdyos Li' . : .- -i w Oelttl

SINo 172
′

`

″
′



F No 01/80′ 050/00018/M13ノDESI

0510317886
dt 15 02 2012

RLA No 05ノ 23/040ノ00450/AM12No.07ノ 18
Request for revision of norms.

Dated:04072017

r揃 ∞ mmetts

Case ls deferred to 16 8 2017

SI No 173
Fttb〔HttЮЮ 50ノ00398′M17′DESIM/s Doowon

Automotive
Systems lndia
Pvt. Ltd., Tamil
Nadu

0410162418
dt 25 10 2016

RLA No 04/24/040ノ 00126/AMlzNo.07/18
Request for re-fixation of norms.Dated:04072017

百三==I面高===π=πTπ=輌
両預下

「

研7アπ薬耳橋爵再蒸而¬丁百面 5n■9_o52017 for their comments
Decision: Firm's request dated 05 04 2017 has been sentto DH1 0n 19 0(
Case is deferred to 16 8 2017

SI No 174

SI No 175

Case No AIR-38 M′s DoowOn
Automouve
Systems lndia

Pvt Ltd,Tam‖
Nadu

0201ノM17/DESl Lic. No. and
date

Meetlng No 07/18 RLA No 04/24/040/00005/AM17 0410161896
dt 10 05 2016

Datedi 04 07 2017 Request for re-fixation of norms.

Decision: Flrm's request dated 05.04 2017 has been sentto DHl on 19 05 2017 forthei「 comments

Case is deferred to 16 8 2017

Case No ⅣR-40 M′s Azad
Engineering Pvt

Ltd,Hyderabad

F No 01/80ノ050ノ00289/AM16ノ DES.| Lic. No. and
date

Meeung No 07/18 RLA No 09/24/040/00398/AM16 0910062718
dt 13 10 2015Datedi 04 07 2017 Request for ratification of norms.

based upon the recommendation of DHI U.O

No.TSWB FN :3(56)/2016 dated 15.6.2017 ( copy of the letter attached).

RA mav take further necessary action accordingly.

腎峰霧翠Lv Derht

′シ



an-Lnt a"-5<-- uf gllto '|- to
TL-12024/28/2016‐ GC&F―DCⅣISⅣIE.

o/O THE DEVELOPMENT COMヽ 41SSIONER(MSME)

(CHEMICAL DIVISION)

M`れ √

7th floor, A Wing, Nirman Bhawan,
New Delhi

1+, June,2017

OFFICE MEMORANDOM

subject: Ratification of norms against Advance Authorization No' 3410041425 dated

04.08.20i5 (for annual t"qrit"r"nt), is-sued under Para 4'7 of HBP (Vol' l)

obtained Oy trrtls Netafim lrrigation lndia Pvt' Ltd., Baroda - reg'

Directorate General of Foreign Trade (DGFT) may please refer to lD No'

01/g0/50/003g/AM16/DES-|/153, dated 1g.0s.2017 fonvarding Advance Authorization

No. 341 oo414zs dated 04.08.2015, issued to M/s Netafim rrrigation rndia pvt. Ltd.,

Baroda for ratification of norms. The apprication of Netafim rrrigation lndia Pvt. Ltd' has

been examined for the export of Micro rrrigation Equipments systems (Emitting pipe

systems).

It is submitted that recommendations were fonruarded to DGFT for the same

Export and for the same import items - HDPE, Master Batch and Emitters product,

against Advance Authorization No. 3410041410 dated 29'07'2015 of M/s Netafim

lrrigation lndia Pvt. Ltd. Accordingly, following quantities are recommended'

(

Director (Chemical)

To

Shri S.K Panigrahi, (Economic Officer)

Olo Oir""toraie General of Foreign Trade'

DES-I Section, Room No' 404

ftfTo Co*rnerce and lndustry, Udyog Bhawan'

New Delhi

necommended
import quantitYttenr to be ExPorted Export

quantitY
Raw material
recommende
d for lmPort.

Claimed
import
ouantitv
19094 Kgs 19094 Kgs

Micro lrngauon

にmttngpl:間
場η
→

LノHO.30M2000M
Net Weight 12.680

0ms,/Meter

1600000
Meter

HDPE
GranuleS

Master Batch 898 Kgs 810 Kgs

Emitters
(Dripers)

5440000
Nos_

5440UUU NOS
/

＼

This issues with the aPProval :f comPetent AuthoritY'

χ
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⊃ ′?P
DepartIIlent of lndustrial Policy`&Promotion

(rsw)

NC Meeting dated 0410712017 - Case No. 2/23180 (M/s Kineco Kaman Composites India
Pvt. Ltd.) (Advance Authorization No. 1710006173 dated 08.09.2015)

Advance Authorisation may be ratified as under:

1. Quantities of import items may be restricted as under:

Ｓ‐
．
Ｎ。

Quantity Ｓ‐
．
Ｎ。

Quantity Sl.
No.

Quantity Ｓ‐．
Ｎ。

Quantity Ｓ‐．
Ｎ。

Quantity

1 117.39

Sq.ヽ4trs

36 4.68 Nos. 71 156 Nos. 106 Nil 141 936 Nos.

2 2525.82

Sq.ヽ4trs

37 4.68 Nos. つ
乙
つ
ノ 702 ft. 107 468 Nos.

つ
４
И
叶 468 Nos.

3 2375.33

Sq.Mtrs

38 8 Nos. 73 78 Nos. 108 468 Nos. 143 468 Nos.

4 142.05

Sq.Mtrs

39 8 Nos. 74 1950 Nos. 109 468 Nos. 144 468 Nos

5 93.75

Sq.Mtrs.

40 1.50 Nos. 75 702 Nos. 110 Nil 145 78 Nos.

6 30.42 Nos. 41 78 Nos. 76 390 Nos. 585 Nos. 46 156 Nos.

7 6 Nos. 42 39 Nos. 77 156 Nos. 112 234 Nos. 47 78 Nos.

8 1.79 Nos. 43 117 Nos. 78 897 Nos. 113 78 Nos. 48 78 Nos

9 46.80 Sq.ft. 44 39 Nos. 79 507 Nos. 114 312 Nos. 49 156 Nos.

10 195 Nos. 45 39 Nos. 80 3120 Nos. 115 78 Nos. 50 180 Nos

78 Nos. 46 39 Nos. 81 468 Nos. 116 78 Nos. 51 100 Nos
つ
４ 39 Nos. 47 312 Nos. う

ん
０
０ 702 Nos. 117 78 Nos. 52 78 Nos

う
０ 0.64 Nos. 48 780 Nos. 83 546 Nos. 118 85.80 ft. 53 Nil

14 78 No. 49 2340
Nos.

84 l No. 119 46.80 ft. 154 468 Nos.

15 78 Nos. 50 39 Nos. 85 234 Nos. 120 1404

Nos.

155 468 Nos.

16 1.29 Nos. 51 936 Nos. 86 78 Nos. 121 4 Yards 156 15 Nos.

17 l No. 52 234

Nos.

87 780 Nos.
つ
４
つ
４ 39 Yards 157 78 Nos

18 4.89 Nos. 53 780
Nos.

88 546 Nos. 123 195 1nch 158 156 Nos

19 5.85 Nos. 54 78 Nos. 89 546 Nos. 124 39 Nos. 159 78 Nos

20 78 Nos. 55 390 Nos. 90 1482
Nos.

125 48 Kgs. 160 78 Nos.

つ
４ 8.58 Nos. 56 234 Nos. 91 1638

Nos.

126 468 Nos. 161 156 Nos

う
乙
う
∠ 15 Nos. 57 39 Nos. つ

乙
∩
ン 78 Nos. 127 78 Nos. 162 9.75 Nos

23 4.29 Nos. 58 468 Nos. 93 78 Nos 128 78 Nos. 163 12 Nos

彦21
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24 l No. 59 1092

Nos.

94 936 Nos 129 44 Nos. 164 17.55 Nos

25 0.39 Nos. 60 156 Nos. 95 702 Nos. 130 9.75 Nos. 165 0.40 Nos

26 0.39 Nos. 61 702 Nos. 96 468 Nos. 131 0.39 Kgs. 166 11.03 Nos

27 0.39 Nos. 62 624 Nos. 97 312 Nos. 132 5.38 Ltrs. 167 53.52 Nos

28 2 Nos. 63 78 Nos. 98 624 Nos. 133 7.80 Nos. 168 58.50 Nos

29 13.65 Nos. 64 156 Nos. 99 156 Nos. ４う、
υ 45 Kgs. 169 234 Nos

30 78 Nos. 65 780 Nos. 100 234 Nos. 135 0.78 Kgs. 170 39 Nos

31 39 Nos. 66 234 Nos. 101 546 Nos. 136 36 Ltrs.
う
４
２
， 78 Nos. 67 1482

Nos.

102 78 Nos. 137 39 Nos.

３う
、
フ 39 Nos. 68 780 Nos. 103 468 Nos. ８う

、
ノ 80 Kgs..

34 78 Nos. 69 39 Nos. 104 468 Nos 139 6 KRs..

35 39 Nos. 70 78 Nos. 105 546 Nos. 140 0.39
KRs..

2.Quantities ofimport item at Sl.No.lto 5&9 may be a1lowed inclusive of 3%wastagc
as clailned by the flrm.

3.Quantities of import item at Sl.No.6to 8,10 to 71,73 to 105,107 to 109,11l to l17,

120, 124, 126 to 128, 141 to 152, 154 to 161,163 to 167, 1698し 170 may be a1lowcd on

net to net basis

4.Quantities ofimport item at Sl.No.72,118,H9,121 to 123 may be a1lowed inclusive of

20/0、 vastage

5.Irnport items at Sl.No. 125, 129 to 140, 162∂ ι 168 put together may be a1lowed upto

2% of F()B valuc of exports..

6. Importitems at Sl.No.106,110`% 153 may be deleted as notrequircd by the flrm.

Norlllls comllnittee may take a view

ノ 年
~ン
′,′二 ぃ

(S.Ko Jain)
Development Offlcer

Norms Committee Ⅱ
E〉IPP No.7/52/2017-TSW/13   dated  04/07/2017

⊃
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Department of HI
Udyog Bhavan′ New De!hi

Sub:Ratification of AA No- 0310808413′ Kuvawala Dr‖ |

Rei DGFTID 01/80/50/114/AM18/DES‐
|

tem l 1960 MT,the world leに vant dh and alby compos面 oイ be msened
in the descriptiOn of AA

NC may take a view

lndustrial Adviser

Dy DGFT′     DES I
TSWB 3/61/2017  DATED  /7/2017

p″
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0410712017 - Case No.20l2ll80 (M/s Spectrum Automation & Controls)
(Advance Authorization No. 0510400445 dated 22.11.2016)

Advance Authorisation may be ratified as under:

1. Import items at Sl. No. 5l & 52 may be deleted as not imported by the firm.
2. Rest of the import items may be allowed as per General Note-4 for Engineering

products.

Norms committee may take a view
n-

1- \' I d l/l>
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. 715212017-TSW/63 dated 0410712017

3-2-
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Department of Indultrial Policy & Promotion
(rsw)

NC Meeting dated 04t07t2017 - Case No. l4l2ll80 (M/s Driplex Water Engineering
Ltd.) (Advance Authorization No. 0510400591 dated 02.12.2016)

Advance Authorisation may be ratified as under:

l. Words "containing 22400 Litres of Strongly Acidic Cation Exchange,

10800 Litres of Strongly Basic Anion Exchange & 5200 Litres of Weak Base

Exchange" rnay be suffixed with the description of export item.
2. Quantity of import item at Sl. No. I may be allowed as 19100 Litres on net to

net basis. In addition, spare quantity of this item may be allowed as per policy for
import of spares.

3. Quantity of import item at Sl. No.2 may be allowed as 7500 Litres on net to net
basis. In addition, spare quantity of this item may be allowed as per policy for
import of spares.

4- Quantity of import item at Sl. No. 3 may be allowed as 5200 Litres on net to net
basis.

5. Quantity of import item at Sl. No. 4 may be allowed as 3300 Litres on net to net
basis. In addition, spare quantity of this item may be allowed as per policy for
import of spares.

6. Quantity of import item at Sl. No. 5 may be allowed as 3300 Litres on net to net
basis. In addition, spare quantity of this item may be allowed as per policy for
import of spares

7 . Quantities of import items at Sl. No. 6 to 12 may be allowed may be allowed as
6 Nos., 8 Nos., 14 Nos., 4 Nos., 4 Nos., 4 Nos. & 4 Nos. respectively on
net to net basis with accountability clause. In addition, spares may be allowed as
per policy for import of spares.

8. Quantities of import items at Sl. No. 13 to 15 & 21 may be allowed on net to net
basis with accountability clause

9. Import items at Sl. No. 16 to 20 & 22 to 29 may be allowed may be allowed as
per policy for import of spares.

Norms committee may take a view

ソ  
ー
｀′らフコbト

(S.K.Jain)
Development Ofrlcer

Norms Committee I
DIPP No。 7/52/2017-TSW/64   dated  04/07/2017

摯
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0410712017 - Case No. 16/21180 (M/s Driplex Water Engineering
Ltd.) (Advance Authorization No. 0510400590 dated 02.12.2016')

Advance Authorisation may be ratified as under:

l. Words "containing 45900 Litres of Strongly Acidic Cation Exchange &
30600 Litres of Strongly Acidic Anion Exchange" may be suffixed with the
description of export item.

2. Quantity of import item at Sl. No. 1 may be allowed as 45900 Litres on net to
net basis. In addition, spare quantity of this item may be allowed as per policy for
import of spares.

3. Quantity of import item at Sl. No. 2 may be allowed as 30600 Litres on net to
net basis. In addition, spare quantity of this item may be allowed as per policy for
import of spares.

4. Quantities of import items at Sl. No. 3 to 6 may be allowed may be allowed as
18 Nos., 15 Nos., 12 Nos. & 48 Nos. respectively on net to net basis with
accountability clause. In addition, spares may be allowed as per policy for import
of spares.

5. Quantities of import items at Sl. No. 7,10,13,14 & 17 may be allowed on net
to net basis with accountability clause.

6. Quantities of import items at Sl. No. 8, 9, 15 & 16 may be allowed may be
allowed as 12 Nos., 26 Nos., 16 Nos. & 18 Nos. respectively on net to net
basis with accountability clause. In addition, spares may be allowed as per policy
for import of spares.

7 . Import items at Sl. No. I I & 72 nay be allowed may be allowed as per policy
for import of spares.

Norms committee may take a view

～

 … …

‐′ヶ,2″ ,2_

(S.Ko Jain)
Developmen1 0fflcer

Norms Committee I
DIPP No.7/52/2017-TSW/65 dated  04/07/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0410712017 - Case No. A/R-33 (M/s Spray Engineering Devices Limited)
(Advance Authorization No. 2210010996 dated 01.02.20f3)

Advance Authorisation may be ratified as under:

1. Word " Relevant" 
^ay 

be pre-fixed with the description of import items at Sl.
No. I to 7.

2. Quantities of import items at Sl. No. I to 6 may be allowed as 5579 Kgs.,
22824 Kgs., 52314 Kgs., 66582 Kgs., 14259 Kgs. &2165 Kgs. respectively as
1.05 Kgs./Kg. content in export items.

3. Quantity of import item at Sl. No. 7 may be allowed as applied for i.e.
5000 Kgs. on net to net basis.

Norms committee may take a view

--

m4?huz-L c4/1L 42/ yt Ato^ /7o

&Jぶ
1猜レ2

Development Officer
Norms Committee I
DIPPNo.7l52l20l7-TSW33-AlR dated 04107120t7
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DEPARTMENT OF H.:.

Udyog Bhavan

DGFT Re1 01/80/50ノ 289ノAM17ノDESJ

Subi Ratification of AAs91 006271 8 Azad Engineering

!mpo蔵
ltem l-9 8Kg/Kg cOntentin ExpOrt product

This has the approval of」 S

tLanun( a"rl<- 4.*il No - l7s-
♪ ″″

(K.K.Tiwari)
lndustrial Adviser

品ヽ:鶴 ':繋:ち016 datd iW62017
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12.

13.

14.

Standar format of deficiency letter

Export ltems

Model number, technical specificataon and specific quantity both in terms of number
(if any) and/or weight, of each export product (Appendix-33 of current HBP refers).

Detail technical note on manufacturing process includang the relevant flow sheet

Detail technical drawings with dimension of each export product, Catalogue, if any,
may also be furnashed.

Weight of each Export Product.

Weight of each of the imported and indigenous input, separately for each product, for
the purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indagenous input in the export product may be indicated. Net weight
along with details of other imported input to be used in the resultant product and
sought to be imported/procured from sources other than the license, if any, may also
be indicated.

lmport items

lnformation about the inputs required per unit of the resultant product as per Sl.No.1
of Appendix-1 '1A appearing in current HBP (Vol.l) separately for each product.

Components
Technical characteristics / part numbers, af any.

Assembly drawings / diagrams of the resultant product showing placement and exact
use of components in the export products(s).

Bifurcated quantities of components to be accounted for in the resultant product and
the requirement of components as spares.
Raw Material / Consumables
Size and specification including grade, composition, range, thickness etc. of the items
proposed for import.
Detailed calculation as to how the quantity of raw material proposed for import has
been arrived at, including the net weight of components to be manufactured out of
these imported materials, wastages claimed at each stage of manufacturing with
complete justafication and supported by documentary evidence/drawings etc
Sheet layout diagram of the material indicating the wastage during blanking.
Cross Sectional Diagram of export product with calculation of raw material
requirement and the weight of the Cable in Kg. per Km Copy of relevant National /
lnternational Standard/ buyer's data sheet may also be furnished.
Weight of steel, which requires imported welding material, giving break-up of
i. Steel Plates / Sheets upto 30 mm thickness.
ii Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.
iii. Steel Plates / Sheets more than 70 mm thickness.
iv. Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc
It is not clear from the details given in application for the Advance Authorization
mentioned above to whether it is a case of Physical exports or Deemed exports. lf the
same is Deemed Exports. ln case of deemed exports complete relevant information
and documentary evidence namely, name of project authority, main contractor, sub-
contractor, relevant para of FTP, PAC etc. may be furnished. Further, if the supply is
against lnvalidation letter to an EPCGlicence, the following details may be provided:-

EPCG licence number and date.
CIF value of the licence
Whether this licence was issued under Zero duty or 3 per cent Scheme.
Custom duty saved amount.
Products to be manufactured.
How EPCG licence holder intends to discharge the EO against the EPCG licence.

6

０

・　

　

１

2

り
０
呻
ｉｖ＞

ｖ＞
つ

r3 Any other information
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